RAJYA SABHA

Wednesday, 9th March, 2011/8 Phalguna, 1932 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

MATTERS RAISED WITH PERMISSION

Problems faced by producers of documentary films and
non-compliance of directions of the Supreme Court
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SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, this is an issue for Special Mention and not
for Zero Hour. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It is permitted.

SHRI MUKHTAR ABBAS NAQVI: | know it is Zero Hour. This is a matter of public
importance. ...(Interruptions)...
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MISS ANUSUIYA UIKEY (Madhya Pradesh): Sir, | associate.

DR. BHARATKUMAR RAUT (Maharashtra): Sir, | associate.
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Killing of social activist for exposing corruption in implementation of the
scheme under MNREGA in Jharkhand

MS. MABEL REBELLO (Jharkhand): Sir, on 2nd March, one Niyamat Ali was murdered in
Jerua village of Manika block of Latehar district. He was an activist and he was doing social audit
for NREGA. Sir, on 2nd March, some 7-8 persons came to his house, dragged him out and hit
him on his chest and beat him very badly. They had no intention of killing him. That shows that it
is the contractors, officers and others who were involved. Sir, the ex-BDO, without doing
NREGA work and without getting the work done, had sent an advisory note to the post office
and the post office without verification paid something like Rs. 2 lakh odd to that contractor.
When this activist Niyamat Ali complained, this BDO, his * and contractor went and beat him up

and killed him. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: The word * is unparliamentary. ...(Interruptions)...

MS. MABEL REBELLO: Sir, the benefits of NREGA, instead of going to the beneficiaries, to
the poor, is going to the officers, to the contractors and their henchmen. My request is that if
NREGA continues like this, it is of no use to the people for whom it is meant for. The money
should really go to the people and not to the officers and others. Sir, in Gumla district in the year
2006-2007-2008, officers and NGOs have taken away 12 crores of rupees and | have complained
twice on this count. There is a report against the senior officers. In spite of that, nothing has
happened to the senior officers. But only NGOs and smaller level officers are in the jail. | request
that the Government of India should direct the Government of Jharkhand to take strict action
against the then DC, DDC, Director NREGA and put them behind bars... (Interruptions)... This
amount of Rs. 12 crores that has gone, that has been siphoned off in Gumla district, it should be
recovered from the senior officers, that is, DC, DDC and all these people. You know, even
today, after 4 years, Rs. 12 crores is reflected as unspent in the accounts of DC Gumla. The
money should be recovered and it should be put in the Government treasury. This is my

request...(Interruptions)...

MR. DEPUTY CHAIRMAN: The entire House associate with the matter raised by the hon.
Member, Ms. Mabel Rebello...(Interruptions)... Nothing will go on record. Please sit down.

Nothing will go on record.

*Expunged as ordered by the Chair.





